1103 Papers Laid KARTIKA 18,

www W ;o & ogq oqm
afsr & T §F T

s wy foerd : T @Y W A
g7 7Y arfie a1e am A g | 7

weow Wptwg ;. 9N, W

12.11 hrs.
PAPERS LAID ON THE TABLE

ACTION TAKEN BY GOVERNMENT ON
ASSURANCES

The Minister of Communications
and Parliamentary AfMairs ‘Shri Satya
Narayan Sinha): Sir, 1 beg to lay on
the Table the following statements
showing the action taken by the Gov-
vrnment on Various BSssurances. pro-
mises and undertakings given by
Ministerg during the varioug sessions
of Third Lok Sabha shown against
each:

(1) Supplementary Statement
No. 1—Tweltth Session, 1965.

(1) Supplemventary Statement
No. V—Eleventh Session, 1045,

(ii1) Supplementary Statement
No. IX—Tenth Session, 1984
(iv) Suppl tary Stat
No. XI—Ninth Session, 1064.

(v) Supplementary Statemen'
No. VI—Eighth Session, 1964

{vi) Supplementary Statement
No. XVI—Seventh Session,
1864,

(vii) Supplementary Statement
No. XIX—Fourth Session,
1863,

[Placed in Library.
5092/65.]

Shri S. M. Banerjee (Konpui):
When g similar statement was being
laid on the Table last t1ime I and
some othar Memoers raisel  the

1684 (A1) LSD—4.

See No. LT-

1887 (SAKA) Papers Laid 5104
juestion of foreign exchange given to
the various Ministers who have gone
abroad during the inter-session veriod
in 1964 and 1965 and the reply of Shn
Bhagat was that the information |s
heing collected. Of course, he did
not say that it will be laid on the
Table of the House. Then we re-
minded him by a question saying that
we wanted the information up to July
1964. May I request the Minister,
through you, to supply this informa-
tion. This information ig necessary
‘o see that the Minlsters did not mis-
use foreign exchange or foreign ex-

change was not granted o them fri-
volously when it was not needed.

Mr. Speaker: Does L say Lhat there
Wi An assurance?

Shri 8. M. Banerjes: Thero was an
assurance by the Minister.

Mr. Speaker: 1 will tind out and yet
it examined. He cannot say off-hand
whether there was an assurance or
not.

Shri Harl Vishau Kamath (Hoshan-
gabad); 1 wag happy to read in the
papers during the last recess that the
Lok Sabha Secretary, under your wise
guidance and in the efficient discharg.
of his dutics, had written to the
Ministries concerned that mony, many
—innumerable practically—assurances
nad been pending implementation,
#nd no statement had been lald on the
Table in compliance with the assu-
rance or promise given in this Housc
as far back as 1962, three years ago:
and the Lok Sabha Secretary, if |
remember aright, had asked the Min-
istries to address themselves to this
task and make a statement in this
session as to whether they intend to
comply with their promises or assu-
rances pending since 1082, for three or

four years. It has become 5 farce, a
parliamentary farce. Do you nol
agree”?

Mr. Speaker; I will sceo toat. 1

wil] see the previous gtatement as well
a. the assurances.
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Bhrli P, E. Deo (Kalahandi): On a
point of order, Sir. In this regard
I would like to draw the atitention of
the House to the fact that there i= »
parliamentary committee on assuran-
ces and promises. In the Order Paper
we find that the power of presenta-
tion of the report of the Assurances
Committee iy being usurped by the
Minister of Parliamentary Affairs. 1t
is against all pracfice. The Estima-
tes Committee or Public Accounts
Committee Chairmen present their
reports to the House. Why should
the Minister of Parliamenlary Affairs
usurp the right of the Committee on
Promises and Assurances? It is be-
cause of this that there nore so many
assurances which are not fulfilled.

Mr, Bpeaker: Hc has to  give de-
cisions or the action taken. 1 think,
on that account, the Minister has been
presenting this report here. Does the
hon. Minister want to say anything?

Shri Satya Narayan Sinha: | wouid
look into certain complaints which
have been made 1 should uwe
very much obliged if the hon. Mem-
ber would give me. ...

Shri Harl Vishou Kamath, The Lok
Sabha Secrelariat has written to ail
the Ministries.

Shri Satya Narayan Binha: | would
look into it.

Shri Har{ Vishou Kamath: It 15 not
for me.

Shri Satya Narayan Sinha: It con-
cerns the Ministries of Government:
therefore, fhe Minister of Parliamen-
tary affairs has to collect thar infor-
mation.

Shri Morarka (Jhunjhunu): May i
say a word? There is n misunder-
standing. What the hon. Minister js
presenting is statements on assuranc-
es given by the Ministers. When
the report of the Committee on Assu-
rances ls presented, it is presented
only by the Chairman of the Com-
mittee. What the hon. Mialster is
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presenting now ig the statement about
the compliance of those assurances.

Mr. Speaker: I have said tnat it is
about the action that the Government
has taken on those assurances.

Shri Harl Vishou Kamath: He
should ascertain from his colleagues,
the Ministers, whether it is so,

Mr. Speaker: Yes, he hag said that

ANNUAL REPORT oOr THE NATIONAL
CouncrL or EDUCATIONAL Rzseancu

The Deputy Minister in the Minks-
iry of Education (Shrimatl Soundaram
Ramachandran): Sir, on behalf of
Shri M. C. Chagla, 1 beg to lay on
the Table g copy of Annual Report
of the National Council of Educational
Research and Training, New Delhi,
for the year 1963-64, along with the
Annual Accounts and the Audit Re-
port thereon. [Placed in Library. See
No. LT-5093765].

RuLEs UNDER THE ApPRENTICES ACT

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): Sir, on beha'y of
Shri D. Sanjivayya, I beg to lay on
the Table a copy each of the follow-
ing Rules under sub-section (3) of

section 37 of the Apprentices Act,
1061: —

(i) The Apprenticeship (Fourth
Amendment) Rules, 1064,
published in Notification No.
G.S.R. 155 in Gazette of India
dated the 23rd Januzry, 1985
[Placed in Library See No
LT-5004/65.)

1i) The Apprenticeship 'Amend-

ment) Rules, 1983, published

in Notifieation No. G.S K. 1242

in Gazette of India dated the

28th August, 1983, [Placed
in Library. Sez No LT-

5095/85.1



